IN THE CI:NTRAL ADMINISTRATIVE TRIBUNAL
JAIPUR BENCH

'Jéipui'rk, this the 20" day of Septem.ber, 2_010 |
\ ORIGINAL APPLICATION ﬁo; 424/2010
CORAM y B | | |
I—iONI’BLE MR‘. M.L._ CHAUHAN; JUDICIAL 7ME‘MBER
Mr. r;‘nanbhar‘ Lai AP‘ipiiWéi son 0f Shr‘i»Sedh'i Ram by téste Raigar, agéd
“about 39 years, resident of Viilage and Post Sheopur, Thesil Sanganer,

Presently worklng as Deputy Post Mdster Jaipur an Post Office,
Jaipur. N

Applicant present in person.

~ VERSUS

1. Union of India through the Secretary to the Governiment of-

- India, Department of Post Dak ‘Bhawan, Sansad Narg, New
Delhi.:

2. .Chief Post Master General, Rajastnan Circie, Jaipur

3. Semor Supermtencuent Post Offices, Jdlpur City Dn. Jdlpur

.............. Respondents

GG [CHE—— )

ORDER {ORAL)

Heard the applicant present in person.

2. T'ne applicant, has been reverted to the post of HSG.II and
conSequentiy, he has been posted to.APM Shahpura Head Office. The
’apphc.ant present in person submits that he has been working in Jaipur

since 1991 in different capacities. The apphcant has prayed that
: i'm'p‘u‘g'n'ed order dated 15.-09.2010 (A’n’ne‘xure A/ 1) be quas'necl and tie

Omce;lor against any vacant post in Jalpur Clty. At tne outset, it may
-be stated that appiica'h"t'has not made any grievance regarding his
reverslon to the post of - HSG-II from’ higher . post of HSG-I vide
nnpugnea order dated 15.09.2010 (Annexure A/1). Consequent upon

‘the reversion of the dpphcant he has oeen posted as APW Shanpura

HO. Thus in the absence of any chaiié’nge of the F_’e’verslg“ﬂ vide

e

L



2

irnbugned order . (Annexure - A/1), the same c/annot be quashed.
Further, it is not p._e‘rmissibie for this Tribunal to give n"'landatory relief
thereby directing-fhe respondents to give posting to the applicant oh
the reverted post of HSG II cadre in Jaipur Division, Jaipur as the
applitént has no legal right to be pdstéd, at a place of his choice as
transfek is an incident of service. Peréonal difficu.lties is @ matter to be
considered by the administrative authority. The applicant has also
‘rﬁade a rebresen“catibn dated 16.09.2010 (Annexure A/2) to the Chief
Post Mléstei{ General, Rajasthan Circle, Jaipur [Respondent No. 2]
thereby highiigﬁting his grievances including the :grievance.tha't he

may be aliowed to work in Jaipur City till the academic session of his

_ children is over.

3. In view of what has been stated above and the fact that who

should be transferred where is a matter to be considered by the =

" administrative authority and it is not permissibie for this Tribunal to

interfere in such matter more particularly when no clear-cut case of
mala fide has been made out, no interference is cailed for save and
except that respondent no. 2 shall decide the representation of the

applicant dated 16.09.2010 (Annexure A/2) expeditiously and in

-accordance with law. .

4, With these observations, the OA is disposed of at admission
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(M.L. CHAUHAN)
MEMBER (3)

stage with no order as to costs.
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